Betgann:
Y. Ravi Kumar. .« Applicant.
Vs.
1. Unien of India represented by

2.

3.

COUNSEL FOR THE APPLICANT: §rijV.Rarma Rao.

COUNSEL FOR THE RESPONDENTS:  Sri V.Rajeswara Rae,

DROER BY:

=y

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD.

* e

0,A.Na. 754/96.

Date:  July 13,1935.

its Secrstary, Ministry of Dafancs,
New Delhi. '

The Flah Officer Commanding-in-Ehief
Head Quarters, Eastern Naval Command,
Visakhapatnam,

‘The OPficer-in-charge Command Naval .

Transport llerkshep, 104 - Area -~ Ind.Estate,

Visakhapatnam 530 007.
‘ Respondents .

")

HEN'BLE SHRI H.RAJENORA PRASAD, MEMBER(AX)
. e
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0.A.No,754/96. | Date: July 18,1996,

DRDER:

Heard SriﬂN.Raha Ras, learned ceunsel fer the
applicant on admission aspect, It is seen that the
applicant has submitted a reprssentation te the Flag

Officer ComﬁandingQIn-ChiaP, Head Quarters Castern

Naval Command, Viaakhapﬁtnam,uﬁ 1e=5--1996, Accord1+g

te the applicant, the repressntation has net been

dispesed of yst, ner any decision communicatad te him.

It is, thersfere, directed that Respéndent No.2, to
whom ths said representation is addrassed, shall
srrange to have the same examined, take a decision

thersen and have the sams conveyed to the applicant
within 30 days from the date of receipt of a copy ef
these orders. If there is any s pe or possibility

te ru-cngﬁ&a the applicant, in accerdancs with the
existing rulss, ths same shall ba axplefad with a
view te praviding hih works In any case, his claims
shall ba ax;mined and a suitabls decisien takan,
bdefere any nutaidﬁﬁ%gandidatea ars sngaged Prom the
open market., Thus the B.A., is dispesed e? at the

M. RﬂJEJéi;TPRASAD

admiasion staga.

Membar(A)
Date: July 18,1996. Aon
Dictated in open Court. ﬁ%”’jiquxe:

Dpdsy fer foup 7 €€ -

888.




O0.A. 754/96

To

3.

4,

5.

The secretary, Ministry of Defence,
Union of India, New Delhi.

The Flag Officer, Commanding-in-Chief,
Head Quarters, Eastern Naval Command,
Visakhapatnam.

The Offjcer~in-Charge, Command Naval
Transport Workshop, 104~Area-Ind.Estate,
Visakhapatnam-7.,

One copy to Mr.V,Rama Rao, Advocate, CAT Hy4d,

One copy to Mr.V.Rajeswar Rao, addl +CGSC.CAT .Hyd,

6.0ne copy to Library, CAT.Hyd,

7.0ne spare copy.

B, One copy to Hon'ble Member(a) CAT,Hyd,

pvm,
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IN THElCENTRAL ADMINISTRATIVE TRIBUNAL

HYLERABAD BENCH AT HYLERABAD

¢ THE HON'BLE MR.JUSHICE M.G.CHAUDHARI
ICE~CHAT RMAN

i(/;e—ﬁN

THE HON'BLE MR.H.RAJENDRA PRASAD:M(A)
Daﬁed:\E;-’) -1996
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